
Central Administral Iv' T.-Uhui.:

P r 1r!c 1pa1 Bench , New De 11-n ,

0.A,Ho.237o/P'1

w Delhi this the 14th Day la .IuIY). 1991

i.^a'ble Sh. J.P.: Shariiia, KemL-;i.l)
hui Sh. B.K. Singhs Member(A)

CS Rain,
Fsr Yadav,

r.'o 3B' B. I Lines
•c. antt.yMeerutCUP). tf./l

(hihrough Ms, Bhai-ti Sharnia, p'"u-.y tiuii'r,r;
Hf'Ss Rani Chhabi'a, advocate)

versus •

1, n of India,
ugh Secretary,
stry of CoFiiiTiunication,
t, of Telecommunication,
har Bhawan,
Del hi,

2, S,D,0, Phones,
Meerut,

3, Division Engineer Tel ecom(P[ione-r,;
Office of T.D.M.,

iieerut(UP) ,

4, or Telecom Officer (rdioio-s) ,
Office of TDM,

ut(UP). ft _.p._

(tilr ough Si'K V,S.R. Krishna, r;Jvor,.-i r-y

ORDER(ORAL)
delivered by Hon^ble Sh, J,Ft Si i.-'i'mn, ifMiit,.:

The applicant has ^viiyhi iCy,

his services on the basis thrh, lie wa; .ii- .

Deptt. of Tel ecoiitmunication i., AT'CII,

continued to work till Dcccmhei , '['"'•'l

respondent No.2,

.-1' 1;

A notice was issue;] lu Liic .pu,,!. .• .1...

ontested this application opposing the giant of the

il ief

I

,ir;V:lei;forO.>lv;

/

'/JX

i

n



The matter was heard on 12.

Ciniaufd argued the matter and rear'gut:

today by the learned prosy counsel that •

casual iabourers (Grant of Temporary

Regularisation)jl989 issued by the Tel

Department which came Into effect f

.covers -the case of the appi leant.

Ms. Bfi a r t i Sha r- ma > 1ea r•ned c

the applicant states that slie wanl^to wit

application, Ifi view of thisj the appli.

dismissed as withdrawn.

Costs on parties.
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